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1. Whatther Reporters of local DEDBIE My
b allowad to see the Judgment? ?/\A

2. To e referrred to the Reoortars or

not? ND

JUDGMERT {ORRT )
(of the Bench deliversd by MHon'hle Ehri P.K.
Kartha, Yice Chelrmarn(J))
We have heard the les rraead coamsel  of
both porties. The grisvance of the soplicant wha

voluntasrily retired from  the setvice  of the

ON_—




calud

respondents on 05.05.1984  relates to delaved pavment

of & sum of Re. 2,751/~ towards De th-camm-Ret 1 remant,

sratuity and a some of R, ] 54970 tewsmrds Lewve
e,

Ercashment..  The respondents have paid the amount of

ather  with

gratwity menticned above on 1.6.1990 tov

intarest at the rate of 7% for the first vear and 10%

for the remaining perind. The amount towsrds lewve
arcashment. was paid in two instalments - a sum of Ra.

ot

GBI/ An Jamuary, 1991 and 8 sum of Bs.66804~ on 30th

Sepbember, 1991, T wndents have nob paid  any

o the delaved pavment of lesve encashment

on the ground that  there 15 no provision wvoder the

rules Tor paviment of inte

C 2. O The  lsarmed counsel for the apolicant

relied upon the decision of the Spreme Court  in

&

Va. M. Padm-anabhan Mair, ATR 1985

State of Kerals

ECOBES and the decigions  of this Tribunal in susport
of his conbention regsrding payment of penal interest

on the delaved psyment  of gratulty as well as  leave

[t

arwashment.. The respondents have stated that the

butk of the amouwt. of gratoity  has  beon  adiusted

apainst the House RBuillding Advance and interest

pavable by the apnlicant  to  the Government. sid  the

Balanc sun of Rs. 2,751/~ had to be peid after

ay. In order to deal with such csses of delsy,

2

d

the Goversmant of Indis’s instructions onder Rule 68

+

of the CUS{Pension) Wuoles. 1972 contained in bthe W




RES
290497

ed 28.07.1984  dssued by the Department  of

oY

the inte haa

i@l and Trairdng

@. Lhat,

rate of % per anmum for s  paricd

¥ and ot the mbte of 103 per

act. of  the gratuity.

.

ing both  sides, we are satisfisd that  the

the gratulty 1s in asccordaress with

Fhe Covervamant of Indis's instruchions on the subriect

Al we go nob Justification for peyment of

the rate of 18% as claimed by the

o the delavesd povmart of

wi  are Oof the opindon t VG

Tl e

pand. . in the

o opayment. of irbs

of justice, the aspplicent should be  peid.

at the rate of 122 per anoom Frow Bl

g Guse Lo the  dete of  reymn.. The

ghwall rels sayy amount due to

ot hs From

(PR, KARTHA)
VIO CMRTRRRNT)
- 20.04.1997

{T.K. RASGOTH
MEMBER{R)
29,04, 1992




